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New Delhi, this the 9th day of January, 2004
Hon’ble Sh. Sarweshwar Jha, Member (&0

h., Harish Kumar arora
$/0 Sh. Ram MNarain
Ba/76, Shalimar Bagh
Delhi ~110 OR&.
.. LRADDLICAant
{Applicant in personi
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...... Govi. of NCT of Delhi

~through Director
firectorate of Education
Meaw Delhi.
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Naputy Director of Education (North-West]
Pitam Pura, Delhi.

3. ¥ice Principnal
Sarvodava RBal Vidyalaya
anandvas (Lok Vihar)
Delihi ~ 110 034,

4, Pay and accounts Officer
Prasad Magar, New Delhi.
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Shri _Sarweshwar Jha,

Heard the appiicant in person,

i He has prayed for directions being given 1o

T he

respondents  to pay his leave encashment dues of Rs.1,50,150.

He has been submitting representations to the respondents

since his retirement frow sarvice on 31-7-2001 from Sarwvodaya

FMal Vidyaiaya, aAnandvas,| Delhi, seeking payment of the said
\

\,

amount, but there has been no rezponse from the fespondentﬂ

tii1l date., The last representation that he has submitted to

the respondents is placed at annexure a-%. The same was sent

oy A ere

o the respondents on 10-4-72003. ,_.;L/,,



-2 =
. Th appears That the matter rejating to the pavment
of  encashment of leave is essentially heid up on account of
the ftach that the period he has =apent in the Nirectorate of
Adult  Fducation to which he had been transferred, has not
been considered aqualitving for Farned I.eave, From the
communications issued by the Directorate 6f Fducation on
Z5~1-1993  and further on 30-9-2007, it is observed that the
applicant was eligible for the benefit of F.l.. and Medical
L.eave as  admissible to ministerial staft. Under These
circumstances, he should have been allowad the benefit of
4‘ encashment, of leave which he @arned during the period that he

sarved the said Directorate.

4, As  the matter has been already pending with The
respondents to whom the applicant has aubmitted
representations  and which have not been responded to by them
so tar, T find it appropriate that this 0a, while being heard
an  tha point of admission can be disposed of and thus stands
disposed of with directions to the respondents to consider
the representations which are already pending with them and
to  dispose them of by issuing a reasoned and speaking ordsr
az per law and instructions on the subjlect within a period of
two months from the date of receint of a copy of this order.
They are further directed that they may Also consider this 04
treating it AR a representatiion along with thex
representations  which are already pending with them in  the
manner as directed above., et a copy of this 04 be sent to

the respondents along with a copy of the present order.,
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